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The applicants have filed the present Review Petition
under 3ection 22(3)F of Administrative Tribunals Act, 1985,
for review of the judgemznt dated 5.4.199] passed in

OA 319/1988 titled 'Shri S.A.M. Bilgrani Vs. Union of India'.

2. -The provisions laid down in C.P.L. for the Review of
the judgement alsc apply to the review of its judgement by
the Tribunal which are as follows :~
(1) Uiscovery of new and important matter or evidence;
(2) Some mistake or error either of fact or law or
procacure apparent on the face of the record; it
may or may not have been argusd at the original
hearing of the case;

(3) On any other sufficient reasons. "ejusdem gereris™.

3. We find that there is no error apparent on the face

of the judgement, nor spy other material piece of evidence has

been alle ged which was not in the knowledge of the applicants

at the time of hearing of the main C.A. 0 as to call for
reconsidexation of the judgement. In the presant case, the

petition does not even snumerate any one of the above grounds.



The petition is devoid of merit and

by circulation.
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is accorcingly dismissed
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